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APPROVAL UNDER SUB-CLAUSE { b) OF CLAUSE (i) OF THE PROVISO TO CLAUSE (viii) OF
SUB-SECTION (2) OF SECTION 17 OF THE INOME TAX ACT, 1941 (READ WITH RULES 3A (1)
& 3A (2) OF THE INCOME TAX RULES, 1962

in cxorcne of powers confomed on the Principal Chicf Commissioner of iIncome
lax, Bihar & Jharkhand, Potna under sub-clouse (b)) of clouse (i) of the proviso 1o clause
jvii] of sub-sechion {7) of section |/ of the Income-tax Acl, 1961, I the Principal Creef
Cammissioner of Income-tox Bihar & Jhorkhand, Paino, having regord to the guidelines
prescribed in rule 3A(1) & 3A(2) of the Income-tax Rules. 1962 for the grant of approval
o a hospital. hercby grant cpproval to M/s Raj Refino ond Eye Care Cenire [PAN:
AAGCRS300M] House No.25, Rood No. 08, Potel Nagor Patno-800023 asscsscd o tax with
Principal Commissionear of income-lax-1, Palng for the purposeas of the soid sub-clause (b)
of clause (i) of the proviso to clause [vii) of sub-section (2) of section 17 of the Income-
tox Act, 19461

2 Accordingly, any sum poid by an emplayer in respect of any expenditure actually
ncured by the employee on hisfher medical freatment or freaiment of ony member of
hi /ot family in the above menhoned hospital in respect of diseases or ailments related

to eye only (Except ear, nose or throat) as prescribed of SLNo. (e) under Rule 3A(2) of
the Income-tax Rules, 1942, the lrealment of which are being provided by the aobove
refenred hospital. shall not be freated s 0 perquisite in the honds of the employee for
the purpases of sections 15. 16 & |/ of the Income-tax Act. 1961

| b

employer will nol be liable to deduct tax af source u/s 192 in respec! of such

4 Approval occorded should not be construed os opprovaol of the Covernment of
India or the Principal Chief Commissionar of Income-tax, Bihar & Jhorkhand, Patno o any
oiher statutory authority under the Government, for any ather purpose (s).

Ihis aporoval 5 subdjoct to withdrowal ot any time it it & found that the opproval
has been obtoined through misrepreseniofion of focls or necessary conditions os
stipulated in sub-rule (1) of Rule 3A of the Income-lax Rules, 1962 are nof fulfiled ond is
subjec! to modification/withdrowal, it necessitated by subsequent changes in provisions
gaverning the approvol.
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é. This cpproval lokos eflect rorm 27.05,.2021 and shall remain in force till 26.05.2024.
This approvol it subject to hospilal s conlinued compliagnce with the statulory condilions
under Rule 3A[1) necessary for such oppraval and such modilications as may be

necessitated by any amendimen! to the provisions governing under the Income-tax Act,
1561

TERMS AND CONDITIONS

1. This appraval is not transferable and is applicable only to the premises occupied by
the hospital as mentioned in pora | of this arder.

7. The hospital shall al all reasonable times be open for inspection by such officers of the
Income tax Department as are duly authorized in this Behalf.

3. The hospital shall contorm to such conditions as prescribed in Rule 3A([1) & 3A(2) of the
income-tax Rules, 1962, In the event, the eslablishment ceases to safisty any of the
condiions prescribed by low, it will be mandatory on the part of the Principal Officer of
fhe hospital to notify the authority issuing this approval of such locts immadiately.

4. The cpplication for renewal of approval should be submitted at least 30 days before
tho expiry of the current approval,

b, Sutsequen! approval by way of an order in wriling shall be subject to fulfilment of the
conditions. An affidovit to be filed 1o the effect that all the condilions specified in Rule:
34 ol Ihe Income-tax Rules, 192 conlinue to be satisfied and that no substantive/ maternal
change has occurred in the facts reported in the original application.
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[Kaushalendra Kumar Singh |
Principal Chief Commissioner of income Tax, Bihar & Jharkhand, Patna
DIN No.: | TBA J<oM/ ™M /17 /202122 /10331 F4819()

Dated : 7 0SS 2021
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1. The Joint Secrelary, Centrol Board of Direcl Taxes, New Delfy

2. The Director General of Income-tax [inv.). Falna

3. The DGIT (System), New Dethi for uploading on website.

4. Al ihe Pr. Chiel Commissioner of Income 1ax in India

Ihe CCH{ReAC), Ranchi/All PCsI1/CslT in Bihar and Jharkhand Region,

Ihe Dircclon. M/s Raj Retina and Eye Care Centre [PAN: nAGCMmM] House No. 2-5
Road No. 08, Patel Nagar Patna 800023. p '-._. $18

[Sanfay Kumar |
Income-Tax Officer{Tech-2)
For Principal Chief Commissiotier of Income Tax, Bihor & Jharkhond, Palna
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